IN THE CENTFRAL ADMINISTFRATIVE TRiBUNaL, JATPUR BEMNCH, JAIPUR.
R.A.No.55/1995% Date of order: 18.10.1995

R.K.Rathore
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Uniion of India Anr. : respondents

CORAM:

Hon'ble Mr.0.P.Sharma, Member (Adm.)

Hon'ble Mr.Ratan Pralkash, Membher(Judl)

PER HOII'BLE ME.O.P.SHAFMA, MEMBEP(ADM.).
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This Review Application has hean £iled by Shri R.K.
Rathore, who was the applicant in O,A.N0o.66/91 which was

disposed of by the Tribunal vid:z ovder dated 22.6.1995. The

Registry has pointed ocut that the applicant has not made any

received by him on 21.7.,1995, after he had applied for the

same. The Review Applicaition has been £iled on 21.8.1995. In

the cirvcumstances, we considsr the Peview Application :as

2.  In the O0.A, the gpiayérs > of ithe applicant was that he

S Sr.Bstimator/Sr.

should be trezted as having bzen appeointed sz
Draftsman, scale Rs.425-700(P) to which post he was given

. v
regular promotion by order Jdated 29.10.1975. He had further

applicant was placed in the =acale of par Ps.230-560 by order

ated 8.12.1981 and that this was the scale of pay held Ly the



ization of his pay in
N\

the corresponding =s=cale Ps.1200-2040 was corvectily mads as on

4. Alongwith the pressnc Feview Application, the applicant

last so many years and that he had besn drawing pay in the
said pay scalz. He was =nticled o gei promotion sithev in the
appointed to the post of Tracer in 1956, His reversicons duvring

the intzrvening period weve incorrect. He has relisd upon the

(Annx.RF-2). The post of Sr.Draftsman and Svr.Bastimator ave
equivalent. He was, therefors, entitled te get penszion on the

basis of <the post which hs was holding at the time of

retire

and the respondents have wrongly computed hiz pay
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in the zcale of Fs.1400-2300 whil=s the =2calese

and Head Draftaman i3 Ps.1600-2660. The applicant has crossed

in connection with his 0.A. RAccording td him, the Tribunal had
erred in not taking into account Annx,Al2 while disposing of

the O0.A, Efficiency Bar is crossed when a parszon iz reqularly

filed by the applicant do not at all show in which scale of

the time of his rvretivement. We
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have careifully chzacled-up our vecord and find that there is no
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addicional aiffidavit £iled by the applicant on record and

there ig no Annx. 212 with the O.A. or wvith any additional

nor i therz any =zvidznce to show that he had crosszsed

after hzaving both the parties and going through the material

on racord had given a categorical findin
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et thz applicant heaed been placzd in any

gcalz was PFRe.l1200-2040 w.e.f. 1.1.1936. The Tribunal has

nt order, describing him =3z Head

1is plza as tenable for the

inding that he was znjoysed the scale of pay

Aifferent conclusion from the one arvived at ecavrliser while

passing the ordsr dated 28.6.1995, Ap P.A  cannct he filad for
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Member{Judl) Member (Adm) .




